BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 361 of 2014

14.11.2014

List this matter on 18.11.2014 in Motion column.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 247 of 2014

14.11.2014

Heard Mr S Deka, learned counsel for petitioner
who sought for 2(two) weeks’ time to file rejoinder affidavit.

Prayer is allowed.

List this matter after 2(two) weeks for rejoinder

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 267 of 2014

14.11.2014

Heard Mr. HS Thangkhiew, learned senior
counsel assisted by Mr. P Nongbri, learned counsel for the
petitioner.

Also heard Mr. GS Massar, learned senior
counsel assisted by Mr. LS Darnei, learned counsel for
respondents No. 1-5 and Mr. ODV Ladia, learned senior
counsel assisted by Mr. P Yobin, learned counsel for
respondent No. 6.

All the learned counsel for the parties submit
that, they are not fully prepared to argue the matter today
and prayed that the matter may be fixed 24.11.2014.

Prayer is allowed.

In the meantime, interim order if any, shall
continue till the next date.

List this matter on 24.11.2014 as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 278 of 2014

14.11.2014

Heard Mr N Mozika, learned counsel for
petitioner who submits that, as per the order dated
20.10.2014, he has published notice against respondent No.
3 and has also filed affidavit.

I have seen the affidavit and also the photocopy
of the Shillong Times dated 12.11.2014.

Mrs. T Yangi, learned counsel for respondent No.
2 is present and sought for 2(two) weeks’ time to file counter
affidavit.

None appears for respondents 1, 3 & 4 till
passing of this order.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 281 of 2014

14.11.2014

Heard Ms Tanzania, learned counsel for

petitioner who sought for 2(two) weeks’ time to file rejoinder

affidavit.

Prayer is allowed.

Mrs. S Bhattacharjee, learned State counsel is
present.

List this matter after 2(two) weeks for rejoinder
affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 320 of 2014

14.11.2014

Heard Ms Tanzania, learned counsel for

petitioner.
Also heard Mr. H Kharmih, learned counsel for

respondent who sought for 2(two) weeks’ time to file affidavit-
in-opposition.
Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 321 of 2014

14.11.2014

Heard Mr H Kharmih, learned counsel for
petitioner.

Also heard SC Shyam, learned senior for
respondents who sought for 2(two) weeks’ time to file
affidavit-in-opposition.

Learned counsel for respondent No. S5 also
sought time.

Further, Mr. R Debnath, learned CGC submits
that he has not yet received copy of the petition.

Petitioner’s counsel is directed to furnish a copy
of the petition to the learned CGC in the course of the day.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 334 of 2014

14.11.2014

Heard Ms AR Nath, learned counsel for petitioner
who submits that, she has received affidavit-in-opposition
from the respondents No. 4, 5 & 6.

Also heard Mr. S Sen Gupta, learned State
counsel who submit that, he needs 2(two) weeks’ time to file
affidavit-in-opposition in respect of respondents No. 1 & 2.

As per record it appears that, service report is
awaited against respondent No. 3.

Further, petitioner’s counsel is directed to inquire
from GPO, Shillong the status of service and to file the same
by way of affidavit.

List this matter after 2(two) weeks for affidavit-in-

opposition and service report against respondent No. 3.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 348 of 2014

14.11.2014

Heard Ms Tanzania, learned counsel for
petitioner as well as Mr. R Debnath, learned counsel for
respondent who sought for 2(two) weeks’ time.

Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 246 of 2014

14.11.2014

Heard Mr ZA Siddiqui, learned counsel for
petitioner who submits that, he has received the counter
affidavit and sought for 2(two) weeks’ time to file reply to the
counter affidavit.

Prayer is allowed.

Mrs. NG Shylla, learned State counsel and Mr.
AH Hazarika, learned counsel for respondent No. 4 are

present.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 40 of 2014

14.11.2014

Heard Mr. S Dey, learned counsel for the
petitioner.

Bail application will be considered after perusal
of CD.

Call for CD.

Issue notice to the State respondent.

Since Mr. S Sen Gupta, learned State counsel is
present and accepted the notice, hence, no formal notice is
called for.

In the meantime, in the event of arrest of the
accused persons, they are to be released on bail for a sum of
Rs. 30,000/- each with 1(one) surety of the like amount.

IO concerned is also directed to be present on the
next date fixed.

List this matter on 17.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 41 of 2014

14.11.2014

Heard Mr. HS Thangkhiew, learned senior
counsel assisted by Mr. P Nongbir, learned counsel for the
petitioner who submits that bail application was moved
before the learned District & Session Judge, Jowai and the
same was rejected whimsically, hence, compelled the
petitioner to approach this Court.

Bail application will be considered after perusal
of CD.

Call for CD.

Since Mrs NG Shylla, learned State counsel is
present and accepted the notice, hence, no formal notice is
called for.

In the meantime, in the event of arrest of the
petitioner, he to be released on bail for a sum of Rs. 20,000/-
with 1(one) surety of the like amount.

This interim bail shall remain in force till
disposal of this instant bail application.

IO concerned is also directed to be present on the
next date fixed.

List this matter on 19.11.2014 for CD,

appearance of IO and for hearing.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Cont. Cas(C) No. 32 of 2013

14.11.2014

Heard Mr. MF Qureshi, learned counsel for the
petitioner as well as Mr. AS Siddiqui, learned counsel for
respondent No. 2.

Petitioner Mr. Shahani Alom and contemnor
respondent No. 2 Mr. Sahajaman SK are also present.

Contemnor respondent No. 2 ensure that he will
allow the petitioner to join classes w.e.f. 17.11.2014 and he is
also directed to take necessary steps to clear the arrears and
salary of the petitioner within 1(one) week from the date of
this order.

List this matter after 1(one) week for compliance

report.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Appeal No. 7 of 2014

14.11.2014

Heard Mr. AH Hazarika, learned counsel for the
appellant.

The appeal is hereby admitted.

Call for the Lower Court case record.

Since Mr. S Sen Gupta, learned State counsel is
present and accepted notice, no formal notice is called for.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. MC No. 19 of 2014 in
Crl. Appeal No. 7 of 2014

14.11.2014

Heard Mr. AH Hazarika, learned counsel for the

applicant.

At this stage, this instant Misc. Case cannot be

considered.

List this matter along with Crl. Appeal No. 7 of

2014 after receiving Lower Court case record.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
CRL. PETN. No. 29 of 2014

14.11.2014

Heard Mr. MF Qureshi, learned counsel for the
petitioner as well as Mr. JM Thangkhiew, learned State
counsel.

As per record it appears that, notice has been
issued against respondents No. 4 & 5 and service report not yet
received.

IOs concerned are present and they are further
directed to be present on the next date fixed.

List this matter after 10(ten) days for appearance

of IO and for further hearing.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
FA No. 1 of 2013

14.11.2014

Ms. M Mahanta, learned counsel for the
petitioner informed the Court that, the leading counsel Mr. S
Chakarvarty who is holding the brief has gone out for some
urgent works and prayed for time.

Prayer is allowed.

Mr. SD Upadhya, learned counsel for respondent

is present.

List this matter after 2(two) weeks for hearing.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
FA No. 2 of 2014

14.11.2014

Heard Ms G Purkhayastha, learned counsel for
the petitioner who submits that as per her information, GPO
has not yet served notice upon respondent No. 3.

Ms Y Shylla, learned counsel for respondent No. 1

is present.
None appears for respondents No. 2 & 4.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 56 of 2014

14.11.2014

Heard Mr R Jha, learned counsel for the

petitioner as well as Mr. R Debnath, learned counsel for

respondent.
Learned counsel for respondent sought time on

the ground that he is not prepared to argue the matter today.

List this matter after 2(two) weeks for hearing.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 179 of 2014

14.11.2014

Heard Ms Tanzania, learned counsel for the
petitioner who submits that, she is not prepared to argue the
matter today and prayed for time.

Mr. H Kharmih, learned State counsel is present.

List this matter after 2(two) weeks for hearing.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 187 of 2014

14.11.2014

Heard Mr. S Deka, learned counsel for petitioner
who submits that, he has received the affidavit-in-opposition
and sought 2(two) for weeks’ time to file rejoinder affidavit.

Prayer is allowed.

List this matter after 2(two) weeks for rejoinder

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 203 of 2012

14.11.2014

Heard Mr. B Dutta, learned counsel for petitioner
as well as Mrs. T Yangi, learned counsel for respondent.

Both the learned counsel for the parties submit
that, the matter may be posted for hearing as there is no
direction from the Hon’ble Supreme Court that cases
involving similar issues should not be taken up by High

Court though SLP is pending.
List this matter for hearing on 24.11.2014 as

suggested by the learned counsel.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 236 of 2014

14.11.2014

Heard Ms SG Momin, learned counsel for
petitioner who submits that, she has received the affidavit-in-
opposition and sought 2(two) for weeks’ time to file rejoinder
affidavit.

Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 240 of 2014

14.11.2014

Heard Ms Y Shylla, learned counsel for petitioner
as well as Mr. S Sen Gupta, learned State counsel.

None appears for on behalf of respondents No. 4,

5,6 & 7.

However, petitioner’s counsel is directed to
inquire from GPO Shillong whether notice has been served
upon the said respondents and to file the service report by

way of affidavit.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



